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CENTRAL .ADVlINISfRArIVE TRIBUNAL 
ALLAHAB.AD B&.Na-I, ALLAHABAD. 

Allahabad, this the 7th day of August 2003. 

QJORUM : HON. AR. JU Sf I CE R. & K. TRIVEDI, V. C. 
HON. MR. D. R. TIWARI, A. • 

O. A. No. 877 of 3J03 

P.C. Chacko, aged about48·years ,WO Shri G.D. Easiaw fy'O 

Railway Qr. No. q' 1025, Over Brid] e Road, Railway Colony, 

J hens I ••••• · • • • • • Applicant • 

Counsel for applicant : Sri R.K. Nigon. 

Versu~ 

L, Union of India through General Ilanag er, North Central 
- 

Rail way, Al L ahab ad. 

2. Dy. Chief En;fineer (Track ·nachine), Divl. Railw~y Manager•: 

Off ice, North Central Railway, J nane r. 

• • • • • Respondents • • • • • • 

Counsel for respondents : Sri K.P. SincJ-h. 

0 RD ER {O.RAL) 

BY HON.MR. JUSTICE • R.K. _TRIVEDI, V.,f', • 

. By this o. A. filed under section 19 of A. T. Act, 

1985, appl icati± has prayed for a direction to respondents to 

consider and pranote the applicant in the skilled artisan 

category as per the ,ACP scheme and also give him the benefit 

of further pr cmo't.i.onwf th consequential benefits. 

2. The case of the applicant is that he was appointed 

as Khalasi on 21.5.81 in the pay scale of Rs.19~232. There- 
/ I 

after the applicant was asked to work as 1atcb.11an and since 

1981 he is workin:J on the same post i.,vitbqut any pr on ot Lon, 

Even after the enforcement of trye ACP Scheme, applicant has 
, 

not been granted any benefit. For this purpose, applicant 

has filed a representation dated 16.9.02 ( nnexure-4) but 

no orders have been passed. 

3. Considering the facts and circumstances; in our 
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ends of justice will(better ~~servea if the applicant is 

given liberty to -f Ll.e a ;fresh representation before the 

Respondent No.2 claiming pr cn ota on or benefit of the ACP. 

scheme and the representation if so filed may be decided 

expeditiously by a reasoned and speaking order. 

4. 
I 

The o • .A. is disposed of finally with the l ib er ~y 
\ 

to applicant to ·file a .·representation within two weeks. 
. f:,/'-._~ " .--0 ' ~ -v·, =lst..~~ z' P,llPil t.~va.\l,...: 

The representation so filed will be consict_ered~y the 

Respondent No.2, Dy. Chief Engineer (Track Machine), Ddv.I , 

Railvvay Manager office, J hans L within three months fran 

the date of receipt of a copy of this order, by a reasoned 

and speaking order. 

No order as to c os t.s ,« 

\"r ' ' 
~ v. C. 

Asthana/ 
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